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APPELLATE TRIBUNAL 

West Block No. 2, R.K. Puram, New Delhi – 110 066. 

 

             Date of Hearing/Order: 27.4.2018                                                        

 

Appeal No.  E/50723 & 50725/2018-SM 

                           
(Arising out of Order-in-Appeal No. 561 & 560 (SM)CE/JPR/2017 dated 

14.12.2017 passed by the Commissioner  (Appeals),  Central Goods & Service 

Tax,  Jaipur) 

                                                                                                                                                                                          

CCE, Alwar                                                                                                  Appellant 

 

                            
                      Vs. 

 
M/s Aerostar Helmets Ltd.                                                                Respondent 
M/s Insecticides (India) Ltd,  
                                                                                                                          
Appearance 
 
Shri H.C. Saini, D.R.     -  for the appellant 
 
None       -  for the respondent 
 
    
CORAM:  Hon’ble Mrs. Archana Wadhwa, Member (Judicial) 
                                                   
                           
     Final  Order No.51652-51653/2018  
 
Per Ms. Archana Wadhwa:  
 

 A very short issue is involved in both the appeals of Revenue is 

as to whether the respondents are entitled to avail Cenvat credit  of 

commission paid to sale/commission agents. 

 

2. The Commissioner (Appeals) has allowed the benefit by 

observing as under: 
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3. Revenue in their memo of appeal have only contended that the 

Notification No. 2/2016 dated 3.2.2016 cannot be considered to be 

retrospective.  Apart from that they are not disputing the fact of the 

presence of Board’s circular dated 29.4.2011, relied upon by 

Commissioner (Appeals) or the issue having been decided by  

various decisions  of the Tribunal, which were admittedly before 

3.2.2016.  In such a scenario, I find  no reasons to interfere in the 

impugned order of Commissioner (Appeals).  Accordingly Revenue’s 

appeals are rejected. 

(Dictated & pronounced in open Court) 

 
                                                 
 

  (Archana Wadhwa) 
                                                   Member (Judicial)  
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